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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERAEAD
ik

0.A.1392/95. Dt. of Becision : 19-C3-98,
S.Boddu | : .. Applicant.

Vs

1. The Sr.Divl, Engineer L (1)
SE Railway, Waltair, .. Respendent,

l‘"

Ceunsel for the applicant Mr.S,Beddu, Party-in-persen

Ceunsel for the respendent Mr.N.R.Devaraj, Sr.CGSC.

8

CCRAMi=
THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.}

THE HCN'BLE SERI B.S,JAI PARAMESHWAR : MEMBER (JUDL.)

*dk ko

ORDER

ORAL ORDER (PER HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (J)

Nene for the applicant. Heard Mr,N.R.Devaraj, learned
ceounsel fer tbe respendent, .
2. On5-3-~98 we adjeurned this OA te enable the applicant te
appear before us as he has not beed represented by any counsel
3. Te~day the case called at 3,35 P.M.’ The applicant is

absent, Hence the OA is dismissed for default. No order as

te costs,
(g,..slg@{ PARAME SHW AR) (R. RANGARAJAN)
(A DMEMBER(IUDL.) MEMBER (ADMN. ) 3

s Dated : The 19th March, 1998,
{'ictated in the Open Ceurt)
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0A.1392/95.

Copy to:-

1. The Sr, Divisional Engimesr L (1), South Easter Railway,
altair, ! ‘ ‘

2. One copy to Mr, S.Boddu, P-In-?, Plat Mo.213, Vuds Colony,
Babametta, VYizianajara-535 002 A.P.

3. Dne mpy to Mr. N.R.Oevaraj, SreCG5C., CAT., Hyd.
4. Ons copy to 8537 M(23), CAT., Hyd.

5, Ons copy ta D.Re(A), CAT., Hyd.

6., One duplicate cnby, _
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